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* IN THE HIGH COURT OF DELHI AT NEW DELHI
% Date of Decision: 29" May, 2025

+ CM(M) 1049/2025 & CM APPL.. 34518/2025
NARINDER KAUR BHATIA
..... Petitioner
Through:  Ms. Akanksha Singh, Mr. Lakshay
Sirohi, Mr. Vikrant Deshwal and Ms.
Ritu Lavania, Advocates.

VErsus

RAMMA DHAWAN (DECEASED THROUGH LEGAL HEIRS)
..... Respondent
Through:  None.

CORAM:
HON'BLE MR. JUSTICE MANOJ JAIN
JUDGMENT (oral)

1. Petitioner is defendant No.3 before the learned Trial Court.

2. She submits that the suit was filed way back in the year 2007 and the
Issues have yet not been framed and the case continues to be at the initial
stages.

3. The copies of the various proceedings have also been placed on record
and some of the recent proceedings would indicate that during the pendency
of the suit, defendant No.2 also expired and his LRs are yet to be brought on
record.

4, Though, generally the Constitutional Courts would not give any
time-bound direction unless there is a case of acute exigency or undue
hardship but keeping in mind the fact that the suit was instituted way back in

the year 2007, the learned Trial Court is requested to give utmost priority to
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the abovesaid suit which is, even otherwise, now around 18 years old and
would make best endeavour to expedite the trial within one year of framing of
Issues.

5. The petition stands disposed of in aforesaid terms.

6. Pending application also stands disposed of.

7. A copy of this order be sent to the learned Trial Court for information.

(MANOJ JAIN)

JUDGE
MAY 29, 2025/ss/SS
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